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Library Movement

366. Sardar Ig Singh: Will the
Minister of Educafion and Scientifie
Reasapeh be pleased to state:

(a) the amount of grant given to
Punjab for encouraging library move-
mept in the State during the period
from 1950-51 to 1856-57; and

(b) the number of libraries opened
there with the above assistance, dur-
ing the same period?

The Minister of State in the Minis-
try of Education and Scientific
Regearch (Dr. K, L. Shrimalf): (a)
Rs. 11,22,275 were given for getting up
7 Libraries.

(b) Five libraries were actually
opened, and an expenditure of
Rs. 6,24,302 was incurred.

Military Field Firing Ranges

387. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of the villages
acquired by Government for military
fleld firing ranges during 1956 and
1987;

(b) the total population and the
area affected;

(c) the alternative accommodation
and compensation given;

(d) the cases decided and the cases
still pending; and

(e) the causes for delay?

The Depnty Minigter af

(Sardar Majithia): (a) During 1956,
land sppurtenant to 23 villages was
acquired for Military Field FRiring
Eanges. No land has been acquired
for this purpose in 1987
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(b) The tetel pepulation and ares
affected are sbout 7,000 and 30,800

scres, mpactively

(¢), (d) and (e). The land was

uired under the Land Acquisition

ct, 1884, unger which the land-own-
ers ave entitled to get only compensa -
tion for the acquired land. The are
not entitled to any alternative accom-
modation. The Government have
accepted the Collector’s award regard-
ing the amount of compensation and
orders authorising the payment of the
same will be issued shortly. After the
issue of the orders, the responsibility
for the payment of compensation will
rest with the State Government. How-
ever, in order to avoid hardship to the
land-owners, the State Government
have been authorised to make “on
account” payments to the extent of
Rs. 30 lakg:

. 12 hrs.

MOTION FOR ADJOURNMENT

IDISTURBANCES TN RAMANADAPURAM
DisTRICT

Mx. Speaker: On the 1llth Nov-
ember, Shri B. C. Kamble sought to
move an adjournment motion regard-
ing the disturbances in Ramanada-
puram District in Madras State.
After hearing the hon, Minister for
Home Affairs, 1 stated that the motion
would stand over and after con-
sidering all aspects of it, I would
give my ruling on its admissibility.

I have since considered that matter.
The motion seeks to raise an issue of
law and order besides some ameni-
ties to the Scheduled Castes who
have been affected. So far as law
and order is concerned, it is exclus-
ively the responsibility of the State
Government. I, therefore, disallow
that portion.

If it was the intention of the
Member to discuss the question of
safeguards, etc. and amenities pro-
vided for those who have been affect-
ed, the matter could be raised in
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the debate on the Report of the
C er for Scheduled Castes

beawhicbiswhebeldduripg
t.!ns “session. 1 will consider the
advisability of setting apart a separate
day for the discussion of the incon-
veniences suffered by those victims
in the Ramanadapuram riots. Norm-
ally I allow only that amount of
time that is allotted for a non-official
day, not more than 2¢ hours. A
full day will be allotted for discus-
sion of the report of the Scheduled
Castes and Tribes and 1 cut it short
to 2} hours. In addition to a full
day that is allotted, 1 shall try to
give some more time especially with
regard to this matter. Whatever be
the inconveniences, whatever any
Member has to say with respect to
the Ramanadapuram riots and these
victims, ithe .inconveniences suffered
by these people, the safeguards, and
whatever has to be done hereafter in
the future, all that I will allow. In
addition to the time allotted I will
consider the advisability of allotting
more time. There will be a full
dress debate on that matter. 1 dis-
allow this motion.

Shri B. 8. Murthy (Kakinada—Re-
served—Sch, Castes): I bow to your
ruling. We have to discuss two re-
port, not one report. Last time, you
allowed one day for one report.
Therefore, two reports, two days plus
some more time for discussing the
Ramandapuram riots. I know you are
also agitated about this.

The Minister of State In the Minis-
try of Home Affalrs (Shri Datar):
May I point out, Sir, it was true that
there was an intention to have a
debate on both the reports. But, I
do not know whether we have placed
a copy on the Table of the House so
far as the Second report is concerned.

Some Hon. Members: Not yet.

Shri Datar: We must also have
some time for getting the reactions of
the State Governments so far as the
recommendations or points made out
by the Commission are concerned.

In these circumstanoge, I suggest that
we qight consider or debate the
report for the earlier year holding this
debate for the next session.

Shri B. 8. Murthy: May I submit
Sir, last time, it was on the specific
understanding that both the reports
will be discussed, we did not press
tor that. You know that, Now, the
hon. Minister comes and says, let
this discussion be postponed.

Mr. Speaker: No, no. There has
been some misunderstanding. The
hon. Member who is interested in
this subject will have two opportuni-
ties. It was originally thought for
that reason that the other report
should also be ready. The. hon.
Minister feels that though the report
is ready and can be placed, he would
like to gather the opinion of the
various 8tate Governments before
the debate is held in this House.
i fing, in view of what Shri B, S.
Murthy has stated, there must be
twice the time allotted because there
are two reports, and the first report
will be considered independent of the
second report, to avoid this matter
being taken up next session. I do
not want this matter to be held over
till the next session or wait for the
presentation of the second report.

Shri Datar: So far as the presenta-
tion of the report is concerned, we
shall do it very soan.

Mr. Speaker: It both of them can
be taken up together, I shall try to
give some more time.

Shri Surendranath Dwivedy (Ken-
drapara): He does not agree to the
reports being taken up.

Mr. Speaker: Order, order. As
soon as it is placed on the Table of
the House, it is open to this House
to look into this matter and decide
and make its decision. The opinions
of the various Governments will
come in later. I thought he was
withholding the report until the
opinjons of the various Governments
are gathered. If the report iz placed
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[Mr. Speaker]
on the Table of the House, it is in the
hands of the House and we can get
these reports discussed, not only the
first report, but also the second report
and the Ramanadapuram riots,

Shri B. 8. Marthy: Thank you.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Now, Sir,
for the first time a new excuse is
being brought forward to put off
this debate. It has been bad enough
to put it off when there is a consti-
tutional duty on the part of the
Special Officer to report to the Presi-
dent and for that report to be sub-
mitted to us. In the past, never
once has the question of the reaction
of the States been raised either to
expedite the debate on it or to delay
it. We are not concerned with the
reaction of the States. Those reac-
tions can be embodied in the next
report. Our debate will relate to the
report itself. Therefore, I do sub-
mit that it is a very lame excuse for
doing us out of something in which
the entire House is deeply interested.
The sooner we debate it and the
longer the hours, the better.

Mr. Speaker: I shall fix a date as
early as possible. I request the hon.
Minister to lay the report as soon as
possible on the Table of the House.
Both will be taken together. Mat-
ters relating to Ramanandapuram riots
and those persons who have suffered
can also be allowed. I shall try to
consider the advisability of extending
the time which is normally allowed
to this by a few more hours.

Shri Sonavane (Sholapur—Reserv-
ed—Sch. Castes): There two reports
are being considered and discussed
together. Last time one day was
allotted for the report of 1855, Now,
the 1856 report is also to be con-
sidered. Thus two days should be
given plus some more time for the
discussion of Ramanadapuram incid-
ents. Ramanadapuram incidents
should be treated separate from the
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arrangement should be arrived at. 1|
request that you will be pleased to
consider that.

Mr. Speaker: I will consider.

PAPER LAID ON THE TABLE
ANNUAL RepORT OF THE COAL BOARD,

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg
to lay on the Table a copy of the An-
nual Report of the Coal Board for the
year 1956-57. [Placed in Library. See
No. LT-358/57].

BUSINESS ADVISORY COMMITTER
EreventH REPORT

Sardar Hukam Singh (Bhatinda):
I beg to move:

“That this House agrees with
the Eleventh Report of the Busi-
ness Advisory Committee present-
ed to the House on the 15th
November, 1957.”

Mr. Speaker: I shall now put this
motion to the House.

The motion was adopted.

PAPERS LAID ON THE TABLE

REPORT OF THE MAGISTERIAL ENQUIRY
INTo THE EXPLOSION AT KAaTPADI
AND Rrporrs or INsPECTORS or Ex-
PLOSIVES INTO OTHER EXPLOSIONS,
ETC.

The Deputy Minister of Rallways
(Shri Shahnawas Khan): With your
permission, Sir, I beg to lay on the
Table of the House a copy of each of
the following documents:

(1) Report of the Magisterial
Enquiry into the explosion at
Katpadi, ordered by the
State Government of Madras.
[Placed in Library. See
No. LT-360/57).





